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BENCH,NEW DELHI 

APPEAL NO. 1319 OF 2024 

IN THE MATTER OF: 
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VERSUS 

STATE OF UTTARAKHAND ... RESPONDENTS 

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 7 - 

I,Mahesh kumar, son of shri Ram pal singh, aged about 51 years, 

currently posted as Appar Mukhya Adhikari at Zila Panchayat, 

Nainital, do hereby solemnly affirm and state on oath as under: 

1. That the deponent is the Appar Mukhya Adhikari of the 

answering respondent and as such is well acquainted with the 

facts and circumstances of the case on the basis of official 

records maintained in the office. 

2. That the present counter affidavit is being filed in response to 

, the allegations made in the Application and to place on record 

the current status of waste disposal actions taken by the Zila 
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collection vehicles which collects garbage from identified routes and 

markets. 

That since the Zila Panchayat does not possess its own dedicated 

dumping zone, it has entered into an arrangement where wet waste 

collected from establishments and markets is transported to the 

Nagar Nigam Haldwani dumping zone located at Gaulapar, while dry 

waste is sent to compactors installed at various Development Blocks 

for processing. 

That in pursuance of this arrangement, the Zila Panchayat has 

already made a payment of Rs 3,56,668/- to the Nagar Nigam 

Haldwani-Kathgodam for waste disposed off at their trenching ground 

up to 30.09.2024. The operation and maintenance of the trenching 

ground is not with Zila Panchayat Nainital. 

That the answering respondent is strictly monitoring the illegal 

disposal of waste and the use of banned Single-Use Plastic (SUP), 

having conducted regular inspections resulting in the issuance of 29 

challans against defaulting individuals and institutions. 

Reg. No. 21 (10):2003 
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That a total fine of %25,600/- has been recovered through the 

aforementioned enforcement actions to ensure compliance with 

environmental norms. 

That the Zila Panchayat is utilizing advanced machinery, including 

"Litter Picker" (garbage suction) machines provided by the 

Directorate of Panchayati Raj, Dehradun, to collect dry waste from 

rural areas for further processing into bales. 

That in the Ramnagar Development Block, the Zila Panchayat is 

operating a waste compactor through the "West Warrior Society" 

(NGO), where plastic is segregated and converted into bales which 

are sold exclusively to firms authorized and recognized by the 

Pollution Control Board. 

That continuous public awareness campaigns are being carried out 

through the use of hooters and audio messages on waste collection 

vehicles to educate the rural population on scientific waste disposal. 

That the Zila Panchayat is mindful of the welfare of its "Paryavaran 

Mitras" (sanitation workers) and provides them with essential safety equipment including gloves, boots, masks, jackets, and raincoats. 
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12. That a decentralized system is in place where waste is first brought to 

Material Recovery Facility (MRF) centers established outside villages 

categories before being transported by Zila Panchayat vehicles to 

compactors. 

13. That in light of the aforementioned facts, the Zila Panchayat, Nainital, 

is fulfilling its statutory duties regarding waste management and is 

taking all necessary steps to maintain environmental hygiene in the 

district. 

De 
a qe ata 

VERIFICATION 

|, the deponent above named, do hereby verify that the contents of 

paragraphs 1 to 13 of this affidavit are true to my personal knowledge and 

based on official records, no part of it is false and nothing material has 

been concealed therefrom. 
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fasa:—

a 
fro dase, afar ER Het PRI Hl Hearst | 

O/A No 1319/2024 sf Saat Ris Whar wd ser Ta UT VE oa H Wr 

Geary Err aegeht wa sa Bo 25,600 /—SI | 

ras Sa Agia) ERT aMieT darts FS as oT Meme ort ge Hear 4 a 
OT GY det GIN TH El S| 
Raat dared, adlaet ERT wae Alaa S Wad flores Gel F HaeX oT Tacs 
Prat wi vet & fered lara Gos ware 4 ae aay Grae! (WAoviosto) @ aRaA 
ast atieex or dae ax ae oT yet a caftew F aa GA UM wT oT 

feat on ver 2 vad Vet BW Veg ae V aroe wa HA aT et fava foat oT Yel 

front dared, ater arr ast Prem fed or & ek wafer gst det 4 Hs 
ReaD oq A UFTSoaT Beard Weer Wart (EX wt wary) fa ot eI 

gags arnt Cae Tew, Fe, TRIM, AD, Fea, vifHe onfe oaeter VT z 

VHOSROTHO BRL UK AA a ES aS HT sert-atet fer GT B Gas Tea Herel 
Gaaa, afiat ER AH SBS Teal S aeTH W GS HS OI Hac TH WAH 
seat ta sah wid & da sa a foswa fra oT YET | 

“qx aS ~ feat TaIad, aaTaTe, 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO. 1319/2024 

IN THE MATTER OF: 

HEMANT SINGH GONIA AND ORS eevee sents tees APPLICANT 
VERSUS 

STATE OF UTTARAKHAND & ORS ene e eens RESPONDENTS 

VAKALATNAMA 

I/We Petitioner(s)/Appellant(s)/ Respondents(s) in the above Suit/Appeal/Petition Reference 

do hereby appoint and retain Mr. DHRUV TAMTA, Advocate Supreme Court to act and appear for 

me/us in the above Suit/Appeal/Petition/Reference and on my/our behalf to conduct and prosecute (or 

defend) the same and all proceedings that may taken in respect of any application connected with the same 

or any decree or order passed therein including proceeding in taxation and applications for Review, to file 

and obtain return of documents and to deposit and receive money on my/our behalf in the said 

Suit/Appeal/Petition/Reference and in applications for Review and to represent me/is and to take all 

MEMO OF APPEARANCE 

To 

The Registrar, 
Supreme Court of India, 
New Delhi-01 

Sir, 
Kindly enter my appearance on behalf of the Petitioner(s)/ Appellant(s)/ Respondent(s)/ Opposite 

Parties/Intervener in the matter mentioned. 

Thanking you, yours faithfully 

(DHRUV TAMTA) 
New Delhi , Advocate for the Petitioner/Respondent/APPLICANT 

Chatnbet: 331, New Lawyers Chamber, Supreme Court, Bhagwan Das Road, New Delhi-110001 

Od? 

4363 SS TWENTYFIVE RUPEES|:(2 Sooner hy) - SERS n 
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ORIGINAL APPLICATION NO. 1319/2024 HEMANT SINGH GONIA AND ORS VERSUS STATE OF
UTTARAKHAND & ORS OR

From dhruv tamta <tamtaadvocates@outlook.com>
Date Mon 2026-01-05 12:15
To moef.ddn@gmail.com <moef.ddn@gmail.com>; dm-nai-ua@nic.in <dm-nai-ua@nic.in>; dm-nai-

ua@nic.in <dm-nai-ua@nic.in>; sumkpcb@yahoo.com <sumkpcb@yahoo.com>; mscb.cpcb@nic.in
<mscb.cpcb@nic.in>; uhudauk@gmail.com <uhudauk@gmail.com>; uhuda-uk@ukgovernment.in
<uhuda-uk@ukgovernment.in>

1 attachment (4 MB)
Counter Affidaivt R7.pdf;

Sir/ Madam 

Please find attached copy of the Counter Affidavit on behalf of R/7 in above noted matter. 

regards

Dhruv Tamta
Advocate
+91-9899989917

Disclaimer: The content of this electronic communication is intended solely for the use of the individual or entity to whom it is addressed and any
others who are specifically authorized to receive it. It may contain confidential or legally privileged information. If you are not the intended recipient
you are hereby notified that any disclosure, copying, distribution or otherwise placing reliance on the contents of this information is prohibited and
may be unlawful in certain legal jurisdictions. If you have received this communication by error please notify the sender immediately and then delete
it from your system.

Security Warning: Although this e-mail and its attachments are believed to be free from any virus, it is the responsibility of the recipient to ensure that
they are virus free.

P Please consider the environment before printing this e-mail.
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